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OPb i COU..ttT 

.... 
, I 

CEi, THAL f+l.L1Ir .r .Jfh. IT VE lnlBUl\i.ML 
Ai..LrH_ABt-D B NCH, __ ALL;-\J-u..;B ....:.. 

' 
Al.I ab ab ad, this the 21st day of J nu ary 2002. 

QU 1U~1 : HON. Mn~ S. D ·'Y AL, ,. 
• J'll. 

, . 
O.A. No.1420 of 1998 • 

. . Sri Cm Prakash .Gupta ·s; o Late 'ri Lal't e .ra9ad; r/ p Vill. 

Bbidau.lla, Tehs i.I Ke r hal , .Jistrict tlainpuri, appointed , 

as B)BB1l at P •• Bh i d aur a, Uistri t Mainpuri. 
' . .. . . ' . • . . • Applicant • 

.. 
Counsel for applicant : Sri V. Bar adu.r . 

Versus - 

L, Union of India through 3ecreta. y, Department of Post 

(, inistry of Communication), I'~ w uelhi. · 
. 

2. Member {Personal) Postal .:jervi es Board, Data Bhawan, 

New elhi. 

3. Post Master General, ;:gra l'eg.ion, Pg·ra . 

4 . .::iuperintendent ost Office, I.la:..npuri Division, Mainpuri, 

5. Sri ratap Singh, .ASstt. ~updt Post Off Lc as , I: ainpuri. 

.: ••. Respondents • . . . . . 
• 

Couns~I for respondents : Km. 

· OnD ---- 
,\ 

rivastava: 

BY HON. M • s. .JAY AL, A.i' .• 

This eppl.Lcat Lon has be n filed under section 19 

of the Act for sett in~ aside ord_:? dated· 6.-2.1998 by w-h t c 
i I 

the applicant has been put offto he duty. The applicant< 

further -seeks direction to the re pondents to ds c id o the 

represem:_ations of the applicant. • 
., 

2., The· .cas e of the app.l Lc a t is th-at while wC?rking 
I 

as Extra Departmental B.-r;anch Post Master at Bhidaura in 
. ' 

Ma i npu r I Postal 0,ivision, -11e was erved with q copy of 

11/emo 'd at ed 6.2.98 issued by Superintendent of Post Office, 

Mainp,uri by which he was· put off .he duty. Jt is alleged 

:~ \ 
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', 

that in inspection report dated 5. _. 98, the appl Lcan t was 
" 

shown to be ab s en t , The applicant c.l aims to have submit 

representations dated 23.2.98, 29 .• 98, 13.5.98 and 27.11.91 

3, ·e find that the applicc: t has a right to file 

an appeal under 1ule 10 of BJA Con uct and Service 1ules. 

The applicant rn ay file an appeal under nul e ·.LO 1ui thin three 

weeks and the respondents may decide the same on -me rd t.s 

ithin a parLod of 12 weeks thereafter. Uith this directio 

the .A. has been disposed of. 

There shall be no order qS to costs·. 

~ 
A.Iv\. 
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